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TR, I AT AT T AT
EIEN
% f3eedT, 4 ST, 2017

FTAT. 36(3).—FET TTFHTY, T (FTErT) SfrtrE, 1986 (1986 T 29) Fr aver 3 f
IT-TT (1) &7 (3) FTET TEeq AFRAT FT TR FId 0 AT TG TR F TAEL AT T9 FATAT
¥ AT FTAT. TEATF 489 (¥), A 30 writer, 2003 # Fferfars womras w7t g, doia-

IHT AR H, W1 H, -

(i) "3¥E T &7 A5 wEA v a=afer F Tt oreet F w4 U7 "vEg T AT A ’Erd v

gty % form” ors= v ST

(i) 3o F9 & 19 18 T IH Fatad ArAr8=41 F v 9 fSeafertaa wet ST, a7:-

1. AT ATTET U9 qJeaeT
2. forem afSreez, amrer, Seae wea TUTETE
3. forom aforese, oo, Seaw wea L)
4. T gforege, UaT, 3w w=Rer LD
5. e aforeee, graes, Seaw u=2a L)
6. oo wforeee, fRoeTaTe, Ie7 929 L E)
7. o wfeese, avaqe, e e
8. T, TaTawor, T AT WATT, AT T
AT IAF AT

64 G12017 ()



2

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. 3(i1)]

9. Ifw=, TZITera® Y UTHAF 9 HATAT F0=T I T e L E)

10. TETHEF, I [Tac 69 ATET 374 Tl qEeT
11. FTATFerRT ATTFT, AT LT
12. T4 T, T BN, Iea7 29 TEERTT ATAT ITF A+ TS qIeT
13. of==, =07 (9w, T TLHTT AI9T I Trar=ier TI=T
14, TFwx A==, FF TEIT F=AM T G797 ST TrAr=rer e

15. #eer afE=, Seaw gger wguor e ar g s iR et

16. TFET =, TTACATT WAV FAFT TE AT I WA a0 e

17. 39 AT I, 99997 39 aTe
18. = weTtasras 1o, amrer 351 @At s+ ufafater qTo
19. I =T T+7 ST AT, TTaI7 76T gy e

20. ==a gt a7, @ G A Faw, g T, Teeas a5
21. SreaT/fatEe araTedr F 99 (3) afatate, S F T 7w g T
. .
ArafafEe e oo
22, TUTETE, ATIT fA=FT TTrerF=or TITT-TT S

[T, 7. Sr£-20018/1/99-+Frefrr]
G= FHTT WEAT, T Tt

feoqur- gor areer A & TSI H FTAT. 489(H), ATTE 30 I, 2003 FTXT THTIAT AT 73T AT
AT TeFTTTAT B FT.AT. 56(F), AT 14 S=a<T, 2005, F1.41. 253(H), AHIE 19 FTALT,
2007, F1.2m. 1539(), A<t 24 3=, 2008, Fr.41. 3303(%), arirg 29 e, 2009,
FT.9. 2866(3), ATHE 27 REwe, 2011, F1.9m. 3822(xF) aT9rE 27 v, 2013, &#w
FT.9m. 3553(), AT 30 fEmwa, 2015 F grey Fontaa B @ am

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ORDER
New Delhi, the 4th January, 2017

S. 0. 36 (E). — In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) the Central Government hereby makes the following amendments in the Order of the
Government of India in the Ministry of Environment and Forest number S.0. 489(E), dated 30 April, 2003, namely.-

In the said Order, in paragraph 1.-

(i) for the words “for a period of thirteen years and eight months™ the words “for a period of fifteen vears and
eight months” shall be substituted;

(ii) for said number 1 to 18 and the entries relating thereto, the following shall be substituted, namely:-
1. Commissioner, Agra Division Chairman
2. District Magistrate, Agra, Uttar Pradesh Vice-Chairman
3. District Magistrate, Mathura, Uttar Pradesh Member
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4. District Magistrate, Etah, Uttar Pradesh Member
5. District Magistrate, Hathras, Uttar Pradesh Member
6. District Magistrate, Firozabad, Uttar Pradesh Member
7. District Magistrate, Bharatpur, Rajasthan Member
8. Secretary, Ministry of Environment and Forests, Government of India or his Member
Representative
9. Secretary, Ministry of Petroleum and Natural Gas or his Representative Member
10. Director General, Archaeological Survey of India or his Representative Member
11. Municipal Commissioner, Agra Member

12. Principal Secretary, Environment Department, Government of Uttar Pradesh ~ Member
or his Representative

13. Secretary, Environment Department, Government of Rajasthan or his Member
Representative
14. Member Secretary, Central Pollution Control Board Member

or his Representative

15. Member Secretary, Uttar Pradesh Pollution Control Board or his Member
Representative

16.  Member Secretary, Rajasthan Pollution Control Board or his Representative Member

17. Deputy Inspector General of Police, Bharatpur Range Member

18. Deputy Inspector General of Police, Agra Range or his Representative Member

19. Deputy Chief Wildlife Warden, Bharatpur Birds Sanctuary Member

20. Superintending Mining Engineer, Department of Mines and Geology, Member
Bharatpur, Rajasthan

21. Three (3) Representatives Public / Civil Society to be nominated by the Member
Central Government

22. Vice-Chairman, Agra Development Authority Member-

Convenor

[F. No. Z-20018/1/99-CPA]
ARUN KUMAR MEHTA, Jt. Secy.

Note- The principal Order was published in the Gazette of India vide number S.0. 489(E), dated 30th April, 2003 and
subsequently amended vide S.0. 56(E), dated 14th January, 2005, S.O. 253(E), dated 19th February, 2007,
S.0. 1539(E), dated 24th June, 2008, S.O. 3303 (E), dated 29th December, 2009, S.O. 2866(E), dated
27th December, 2011, S.0. 3822(E), dated 27th December, 2013, and S.0. 3553(E), dated 30th December, 2015.
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